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IN THE INCOME TAX APPELLATE TRIBUNAL
RAJKOT BENCH, RAJKOT

BEFORE SHRI WASEEM AHMED, ACCOUNTANT MEMBER &

MS. MADHUMITA ROY, JUDICIAL MEMBER

Sr.
No.

Asstt.

ITA No. Year

Name of Name of
Appellant Respondent

265/Rjt/2016 | 2007-08

M/s. Varmora
Granito Pvt. Ltd.,
National Highway

8-A, Village-

Dhuva, Tal.
Wankaner, Distt.-
Rajkot

ACIT, Morbi
Circle, Morbi

266/Rjt/2016 | 2008-09

M/s. Varmora
Granito Pvt. Ltd.,
National Highway

8-A, Village-

Dhuva, Tal.
Wankaner, Distt.-
Rajkot

ACIT, Morbi
Circle, Morbi

(3rdremar /Appellant)

(0oI¥r/ Respondent)

3T IR &/ Appellant by

Shri Suhas Mistry, Sr. DR

0L AR B/Respondent by :

Shri M. J. Ranpura, A.R

goAars HLdRET / Date of Hearing

27/02/2020

g L arog /Date of Pronouncement 28/02/2020

3R /ORDER

PER BENCH:

Both the appeals relate to the order under section 271(1)(c) of the

Income Tax Act, 1961 (hereinafter referred to as “the act”) for A.YSs.

2007-

2.

08 & 2008-09 respectively.

At the time of hearing of the instant appeal the Ld. Advocate

appearing for the assessee submitted before us that the quantum order has




ITA Nos.265 & 266/R]T/2016
A.Ys.2007-08 & 2008-09

-2 -

been deleted by the ITAT by its combined order dated 10.08.2018 in ITA
Nos. 100,133,105,138,109,146,113,150,117,142,125&169/Rjt/2013 for
A.Y. 2008-09 and combined order dated 16.01.2018 in ITA Nos. 122 to
124/Rjt/2013 for A.Ys. 2005-06 to 2007-08, ITA Nos. 166 to
168/Rjt/2013 for A.Ys. 2005-06 to 2007-08, ITA Nos. 110 to
112/Rjt/2013 for A.Ys. 2005-06 to 2007-08 & ITA Nos. 147 to
149/Rjt/2013 for A.Ys. 2005-06 to 2007-08 which has been gone through
by us.

In that view of the matter the instant appeals are become

infructuous. Thus, the appeals are dismissed as infructuous.

3. In the combined results, both the appeals are dismissed as

infructuous.

| This Order pronounced in Open Court on 28/02/2020 |

Sd/- Sd/-
(WASEEM AHMED) (MADHUMITA ROY)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated 28/02 /2020
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3TERMAR / BY ORDER,
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